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Excise Appeal No.218-219 of 2012

(Arising out of Order-in-Original No.23 & 24/2011 dt.17.11.2011 passed by
Commissioner of Central Excise, Chennai-II Commissionerate)

With
Excise Appeal N0.41165-41167 of 2013
(Arising out of Orders-in-Appeal No.30, 31 & 32/2013 (M-II) dt.20.02.2013 passed by

Commissioner of Customs, Central Excise & Service Tax (Appeals), Chennai-1
Commissionerate)

Excise Appeal No0.41152 of 2016

(Arising out of Order-in-Appeal No0.62/2016 (CXA-I) dt.09.03.2016 passed by
Commissioner of Central Excise (Appeals-I), Chennai)

M/s.J.R.Metals Chennai Ltd Appellant
Periyapuliyur Village, Poovalampedu post,
Via Kavaraipettai, Gummidipoondi - 601 206.

VERSUS
Commissioner of Central Excise Respondent
Chennai II Commissionerate
692, Anna Salai, MHU Complex,
Nandanam, Chennai - 600 035.
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The appellant’s counsel represents that the appellant had filed
declaration under Sabka Vishwas (Legacy Dispute Resolution) Scheme,
2019. As per the Scheme, on filing of a declaration, it is deemed that
the appeal’s are withdrawn. Taking note of the fact that the appellant
has filed declaration under the said scheme, the appeal’s are dismissed
as withdrawn with liberty for the appellant to approach the Tribunal to
restore the appeal’s in case discharge certificate is not issued for the
dispute pertaining to these Appeals. Appeal’s are dismissed as

withdrawn.

(dictated and pronounced in court)
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